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A B aito m t of Industrial Disputes Act

. lM#.^Shrl Madhu Umiye:
SJW S. M. Banerjee;

George Fernandes:
'Shri Bam MHiohmr Lohli:

Will the Minister of Labour and Be- 
haMUtation be pleased to state:

(a) whether in view of the rise in 
the price level, Government intend to 
amend the Industrial Disputes Act in 
order to change the definition of 
workmen so as to include certain 
supervisory cadres at present excluded 
and also all those within the income 
limit of Rs. 1000 per month on the 
basis of the Memorandum submitted 
by the State Bank Union; -

(b) if so, what supervisory cate* 
gories are proposed to be included; 
and

(c) when the amending Bill ia likely 
to be introduced?

The Minister of Labour and Rehabi­
litation (Shri Hath!): (a) to (c). The 
proposal to amend section 2 (s) of the 
Industrial Disputes Act, 1947 so as to 
include supervisory and managerial 
personnel drawing a salary upto Rs. 
18001- p.m. was included in the agenda 
o f the 26th Session of the Standing 
Labour Committee held at New Delhi 
on 10th May, 1967 but was not dis- 
cussed at the meeting for lack of time. 
It will be placed for discussion at a 
future meeting of the Standing 
Labour Committee or the Indian 
Labour Conference.
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Delhi Municipal Corporation Amend­
ment SHh

3868. Shri Hal Raj Madhok:
Shri A. B, Vajpayee:

Will the Minister of Home Affairs 
be pleased to state whether Govern­
ment intend to introduce afresh the 
Bills further to amend the Delhi Muni­
cipal Corporation Act introduced in 
the Third Lok Sabha which have 
lapsed in view of the dissolution of 
that House?

The Minister of State in the Ministry 
•f Home Affairs (Shri VMy* Charan 
Shnkla): The Bills have been re­
ferred to the Delhi Adminis­
tration for being placed before 
the Delhi Metropolitan Council, 
as required under section 22 of the




